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[Mr. Deputy·Speaker] 

up later. If Mr. D. C. Sharma agrees 
for postponement of this Bill, there 
will be no reply now. 

SHRI D. C. SHARMA: I want to 
reply to the debate. Let it be finish· 
ed today, one way or the other. 

18.14 hrs. 

DELHI RENT CONTROL (AME.'lD-
MENT) BILL 

(Amendment oj sections 14, 23, etc) 
by SliM M. P. Bhargava, Rajya ~aoilu' 

Member 

SHRI S. KANDAPPAN: Why not SHRI D. C. SHARMA (Gurdasa1ur): 
defer the discussion? I beg to mOve: 

~ "If. ftlf'fil' : WIfT:orr, ~ 'Ii r ... 
:or'Tf.ro u~it I qlj\ qlTr :or>lT<r a'if cir 
~ ;n: ;;rrif!Tr 

MR. DEPUTY ·SPEAKER If you fee) 
that further consideration is necessary, 
let the debate on this Bill be postpon-
ed. You will get another opportunity 
-he has agreed. With the concur· 
rence of the House the debate on thlS 
Bill is postponed to the next day of 
the private Members' Bills. 

SHRI D. C. SHARMA: Will it come 
up On the next day? 

MIl DEPUTY·SPEAKER: That will 
be done according to the rules. 

SHRI D. C. SHARMA: If you sa, 
to me that this Bill will not be put 
on the agenda when Bills come up 
for consideration next time, what am 
I agreeing to? Let me finish It oue 
way or the other. 

MR. DEPUTY -SPEAKER: I cannot 
lay anything jlDt now. 

SHRI D. C. SHARMA: You consult 
the Deputy Secretary? 

MIl DEPUTY-SPEAKER: He has to 
apply his mind; I have to apply my 
mind. That has been agreed to now. 
It hu been postponed. 

SHRI D. C. SHARMA: How cm it 
be poatpgnedr 

:!1m. DEPUTY·SPEAKER: You 
ahould move your next Bill. We have 
poItponed the flrat Bill 

"That this House concurs in the 
recommendation of Rajya Sabha 
that the House do jOln in the Joint 
Committee of the Houses on the 
Bill further to amend the Delhi 
Rent Control Act, 1958 by Shri 
M P. Bhargava, made in !he 
m~tion adopted by Rajya Sabha 
at its sitting held on the 15th Dec· 
ember, 1967, and communicated to 
this House on the 16th Deceml)er, 
1967 and resolves that the follow· 
ing twenty members of Lok Sab~a 
be nominated to serve on the sald 
Joint Committee. namely:-

(1) Shri Bashweshwar Nath Bhar· 
gava. 

(2) Shri Maharaj Singh Bharti. 
(3) Chowdhry Brahm Parkash. 
(4) Shri Krishna Kumar Chatterji. 
(5) Shri Benoy Krishna Das-

chowdhury. 
(6) Shri Hardayal Devgun. 
(7) Shri C. T. Dhandapani. 
(8) Shri Hari Krishna. 
(9) Sardar Iqbal Singh. 

(10) Shri Lakhan Lal Kapoor. 
(11) Shri Bhanudas Ramchand:a 

Kavade. 
(12) Shri Latafat Ali Khan. 
(13) Shrimati Sucheta Kripalanl. 
(14) Shrl Bakar Ali Mirza. 
(15) Dr. Sushila Nayar. 
(16) Shri Jaganath Rao. I (17) Shri P. G. Sen. 
(18) Shri Satya Narain Sinlh. 

I (19) Shri S. Xavier. 
~ (20) Sbr1 Diwan Chand SharmL" 
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MR. DEPUTY-SPEAKER: The 
question is:-

"That thiI Houae concurs in the 
recommendation of Rajya Sabha 
that the House dO join in the Jomt 
Committee Of the Houses on the 
Bill further to amend the Delhi 
Rent Control Act, 1958 by Shri 
1\4. P. Bhargava, made in the 
motion adopted by Rajya Sabha 
at its sitting held on the 15th Dec-
ember, 1967, and communicated to 
this House on the 16th Decembo!r, 
1967 and resolves that the follow-
ing twenty members of Lok Sabha 
be nominated to serve on the said 
Joint Committee, namely-

(1) Shri Bashweshwar Nath Dhar-
gava. 

(2) Shri Maharaj Sinlh Bhat"ti. 

(3) Chowdhry Brahm Parka.h. 

(4) Shri Krishna Kumar Chatterji. 

(5) Shri Benoy Krishna Das-
chowdhury. 

(6) Shri Hardayal Devgun. 
(7) Shri C. T. Dhandapani. 

(8) Shri Hari Krishna. 
(9) Sardar Iqbal Singh. 

(10) Shri Lakhan Lal Kapoor. 
(11) Shri Bhanudas Ramchandra 

Kavade. 

(12) Shri Latafat Ali Khan. 

(13) Shrimati Sucheta Kripalani. 

(14) Shri Bakar AU Mirza. 

(15) Dr. Sushlla Nayar. 

(16) Shri Jaganath Rao. 

(17) Shrl p. G. Sen. 

(18) Shrl Satya Narain Singh. 

(19) 8hrl 8. Xavier. 

(20) Shrl Dlwan Chand Sharma." 
(The motion UlCU adopted). 

18.18 Jars. 

RECOGNITION OF TRADI: UNIONS 
. BILL 

By Shri 1\4adhu Lima)'e 

-n"1~:($T~);~ 
~~, ~ lfW!r Ifi«IT i ; 

"fiji 1li4''I'1'furr if ~ n " 
.. 1fiTij' Iji" lf~ itit rn ~ 'Ih: 
... ljil{ 'iflfw if; lffClf.:rfIf 1fiTf1A1 ro " 
.rR' WIf~!J~ i!i'T ~ rn 

... ~fifm ~~ flATlII'(if ," 

SHRl K. NARAYANA RAO 
(Bobbili): On a point of orclu. l'he 
Bill carries a jinancial memoranciUIn 
which says that an expendIture of 
about Rs. 2 lakha per ;year wUl be 
incurred on the trade union authorit;y 
envisaged under this Bill Now, I 
draw your attention to article 117(3) 
which says that if a Bill which if 
passed and brought into operatIon 
would involve expenditure from the 
Consolidated Fund of India sball not 
be passed by either House Of Parlia-
ment unless the President hal recom-
mended to this House conlideration 
of the Bill. Now I wlll draw ;your 
attention to rule 65(2) of the Rula 
of Procedure, which says: 

"If the Bill is a Bill which under 
the Constitution cannot be ;nLrO-
duced witbout the previous unc-
tion or recommendation of the 
President, the member shall annu 
to the notice such sanction or 
recommendation conveyed throullh 
a Minister, and the notice ,ban 
not be valid untlI thls requirement 
Is complied with." 

Thi. Blll does not anna IUCh a 
notice to the effect that the Praldent 
has g1ven his assent to sucb a BIll 
The rule specifically mentions that tbe 
sanction of the President mUit be 
obtained and It should be annexed to 
the Bill ThIs Bill does not annex 
such a recommendatiOD. 'l'herefon, 


